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Annexure-1 

SI. Name 
No. of 

district 

I Almora 

Total 

2 Bageshwar 

Total 

I I 

District wise Details of encroachments of Forest (in Hectares) in Kumaon Zone 
Totnl Total Action taken for Removal or Encroachment Yearn·ise Districtwise Percentage 
Forest Encroachment loss of forest 
Cover upto March as on !\larch 

(in 2024 
Forest Division 2024 District 

Hectares) Districtwise wise 
(in Hectares) 

Almora Forest The Almora Forest Division have effectively acted to prevent encroachments on forest land, 
4.491123 successfully e\~cting 0.00J hectares of encroachments. Currently, actions are underway to 0.00261% Division 

identify and remove encroachments on forest land in accordance with regulations. 

Bageshwar Parts of 11ageshwar Forest Oiv·ision also falls with in jurisdiction of Al111ora District, with 110 0.00000% 
0 

Forest Division reported encroachment on forest land in these areas. 

The Civil Soyam Almora Forest Division have effectively acted to prevent encroachments on 

171980 
Civil Soyam forest land, successfully evicting 0.013320 hectares of encroachments. Currently, actions are 

0.744338 Almora Forest underway to identify and remove encroachments on forest land in accordance with rq,'ltlations. 0.00043% 
Division A portion of the Binsar Wildlife Sanctuary falls under the territorial jurisdiction of the Civil 

Soyam Almora Forest Division in Almora District, with no reported encroachments on forest 

Binsar Wildlife 
Parts of Champ:mat Forest Division also falls with in jurisdiction of Almora district, with 

0.00 
Sanctuary 

no reported encroachment on forest land in these areas. 0.00000¾ 

Nainital Forest Parts of Nainital Forest Division also falls with in jurisdiction of Almora district, with 110 
0.00000¾ 0 

Division reported encroachment on forest land in these areas. 

5.235461 
Bageshwar Forest Division: According to Uttarakhand Forest Statistics 2007-08, the total 
encroached area of the division was 153.1552 hectares, and during that year, the division 

Bageshwar evicted 0.0990 hectares of encroachment. According to Uttarakhand Forest Stastics 20 I 7-18, 
0.11710¾ 147.86 Forest Division: the division evicted 5.43 hectares of encroachment. Forest officials have periodically removed 

encroachments while fulfilling their legal responsibilities. Currently, there are 147.86 hectares 
126267 of encroachments on forest land, which me being identified and removed in accordance with 

Parts of Civil Soyam Almorn Forest Division also falls with in jurisdiction of Bageshwar 
Civil Soyam district, with no reported encroachment on forest land in these areas. 

0 Almora Forest A portion of the Binsar Wildlife Sanctuary falls under the territorial jurisdiction of the Civil 
0.00000% 

Division Soyam Almora Forest Division in Bageshwar District, with no reported encroachments on 

147.86 

Champawat Chamnawat Forest Division have periodically removed encroachments from forest land w~1ile 
0.00166% 2.034 

Forest Division fulfilling their legal responsibilities. As of now, a total of 2.24 hectares have been cleared at 
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SI. l\"ame Total Total Action taken for Remu,,al or Encroachment Vearwise Districtwise Percentage 
0. of Forest Encroachment loss or forest 

district Cover upto March as on i\larch 
(in 2024 

Forest Dh·ision 2024 District 
Hectares) Districtwise wise 

(in Hectares) 

Tarai East Forest Division has aclivcly idenlified and removed encroachments from fores! 
land from time 10 time while fulfilli11g their legal responsibilities. Currently, there are 68.00 

68.00 Tarai East hectares of forest land encroached. The encroachmenl cases are under judicial process with 
J Charnpawat 122416 Forest Division proceeding ongoing in multiple courts. 0.05555% 

0 Hah.lwani Parts of Hahlwani Forest Division also falls with in jurisdiction of Champawat dislricl. wilh 0.00000¾ 
Forest Division no reporled encroachment on fores! land in these areas. 

To1al 70.034 

Almora Forest 
Parts of Almora Forest Division also fol ls with in jurisdiction of Nainital district, with no 0.00000¾ 

0 reported encroachment on forest land in these areas. 
Division 

82.22 Haldwani Haldwani Forest Division has periodically removed encroachments from forest land while 0.02701¾ 

Forest Division fulfilling their legal responsibilities, issuing eviction notices to those illegally occupying forest 
land. The encroachment cases are under judicial process with proceedings ongoing in multiple 
courts. In recent years, the division has effectively acled lo prevent encroachmenls on forest 
land, successfully evicted 30.:13 heclares of encroachments during the anti-encroachmenl drive 
initiated in June 2023. Currenlly, !here are 82.22 hectares of encroachments on forest land, 
which are being ide111ified and removed in accordance wilh regulations. 
Portion of Nandhau r Wildlife Sanctuary is also part of the terri1orial jurisdiction of lhe 
Haldwani Forest Division, with no reported encroachments on forest land. 

Q} Scanned with OKEN Scanner 

158

sumit sinha
Rectangle

sumit sinha
Rectangle



4

SI. Name Total Total 
Action taken for Removal of Encroachment Yeanvise Districtwise 

'"· of Forest Encroachment Percentage 

district Co,,er upto March loss of forest 

(in 2024 as on !\larch 

Hectares) Districtwise 
Forest Di\•ision 2024 District 

(in Hectares) wise 

In Nainital Forest Dh,ision, a total reported encroachment in 2007 was 59.9315 hectares, and 
in that year, a total of0.0025 hectares was evicted from encroachment by the division. In 2009, 
0.3755 hectares was freed from a total encroached area of 59.9310 hectares. In 2017, out of a 
total encroached area of 33.4865 hectares, 1.8823 hectares was freed from 

Nainital Forest 
encroachment(Source: Uttarakhand Forest Statistics Reports 2007-08: 2009- I 0: 20 I 7-18). 

16.8272 Effective actions have been taken to prevent encroachment on forest land, resulting in the 0.00553¾ Division eviction of 5.00 hectares of forest land from encroachment during the anti-encroachment drive 
initiated in June 2023. Currently, there are 16.82 723 hectares of encroachments on forest land, 
which are being identified and removed in accordance with regulations. 
Naina Devi Conservation Resen•e is also part of the territorial jurisdiction of the Nainital 
Forest Division, with no reported encroachments on forest land. 

Ramnagar Forest Division: The division has periodically removed encroachments from forest 
land while fulfilling its legal responsibilities and has issued eviction notices to those occupying 
forest land. In recent years, effective actions have been taken by the division to prevent 

Ramnagar encroachment on forest land, resulting in the freeing of 1.50 hectares of forest land from 
284.6294 encroachment during the anti-encroachment drive initiated in .lune 2023. Currently, the total 0.09349% 

Forest Division 
area of encroachment in the division is 284.6294 hectares. 

4 Nainital 304449 Sitabani Conservation Reserve is also part of the tenitorial jurisdiction of the Ramnagar Forest 
Division, with no reported encroachments on forest land. 

Tarai Central Forest Dh·ision has periodically removed encroachments from forest land 
while fulfilling their legal responsibilities, issuing eviction notices to those illegally occupying 
forest land. The encroachment cases are under judicial process with proceedings ongoing in 

Tarai Central multiple courts, including authorized court/DFO court, the appellate court/CF court and 
0.01700% 

51.7532 
Forest Division 

Hon'ble Uttarakhand High Court. In recent years, the division has effectively acted to prevent 
encroachments 011 forest land, successfully clearing 46.7418 hectares of encroachments during 
the anti-encroachment drive initiated in June 2023 .. Currently, there are 51.7532 hect.ires of 
encroachments 011 forest land, which .ire being identified and removed in accordance with laws. 
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SI. Name Total Total 
i'l'o. of Forest Encroachment 

district Co\'er upto March 
(in 2024 

Forest Division 
Hectares) Districtwise 

(in Hectares) 

Tarai East 
2265.18 

Forest Division 

Tarai West 
1971.86 

Forest Division 

Champawat 
0.00 

Forest Di\'ision 

Total 4672.4698 

Bageshwar 
0 

Forest Division 

Ci\•il Soyam 

0 Almora Forest 
Division 

Action taken for RC'moval of Encroachment Yean~ise Districtwise Percentage 
loss of forest 
as on !\larch 
2024 District 

wise 

Tarai East Forest Division has periodically removed encroachments from forest land while 
fulfilling their legal responsibilities. issuing eviction notices to those illegally occupying forest 
land. The encroachment cases are under judicial process with proceedings ongoing in multiple 
courts. In recent years, the division has erfectively acted to prevent encroachments on forest 0.74403% 
land, successfully clearing J7.62 hectares of encroachments during the anti-encroachment 
drive initiated in June 2023. Currently, there are 2265.18 hectares of encroachments on forest 
land, which are being identified and removed in accordance with regulations. 

Tarai West Forest Di,·ision has periodically removed encroachments from forest land while 
fulfilling their legal responsibilities, issuing eviction notices to those illegally occupying forest 
land. The encroachment cases are under judicial process with proceedings ongoing in multiple 
courts, including authorized court/DFO court, the appellate court/CF court and Hon'ble 
Uttarakhand High Court. In recent years, the division has effectively acted to prevent 
encroachments on forest land, successfully evicting 486.1846 hectares of encroachments 0.64768% 

during the anti-encroachment drive initiated in June 2023. Currently, there are 1971.86 hectares 
of encroachments on forest land, which are being identified and removed in accordance with 
regulations. 
Portion of Sitabani Conservation Reserve is also part of the territorial jurisdiction of the Tarai 

- -· r -
Parts of Chamnawat Forest Division also falls with in jurisdiction of Nainital district, with 
no reported encroachment on forest land in these areas. 0.00000% 

Parts of Bageshwar Forest Di\·ision also falls with in jurisdiction of Pithoragarh District, with 0.00000¾ 
no reported encroachment on forest land in these areas. 

Parts of Civil Soyam Almora Forest Division also falls with in jurisdiction of Pithoragarh 
district, with no reported encroachment on forest land in these areas. 0.00000% 
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From · c .. ._ __ '"I II. f -_,, ,.,\.. ...... 

SI. . ame Total Total 
Aclion taken for Removal of Encro:ichmenl Yeanvise Dislrichvise '\'n. of Forest Encroachment Percentage 

district Cover upto March loss of forest 
(in 2024 as on !\larch 

Hectares) Districrn·ise Forest Dh•ision 2024 District 

(in Hectares) wise 

Pilhoragarh Forest Division: An e11croach111e111 of 1.681 hectares has existed since 1940. 
According to government order number 203/V.I.P/200 I dared 04 08.2001. proposals for the 
transfer of forest land under the Forest Conservation Act 1980 were fonnulated to regulate the 
aforementioned encroachment and sent to the circle office of the Conservator of the forest 
North Kumaon Circle Almora vidc DFO Pithoragarh Leller No. 13 71/28-2 dated 21.11.2002. 
These were forwarded to the office of the APCCF/Nodal Officer (FC). Dehradun, Uttarakhand. 
An encroachment of 0.02 hectares has existed since 1990. A case was filed in the court lo evict 

5 Pithoragarh 208075 the encroachment. On I 7.06.2000, the honorable Ullarakhand High court passed a judb'lnent 
against the Forest Department. A case was again filed in court for review and a decision in 

Pithoragarh favor of Forest Department was issued by the Judicial Magistrate Didihat vide Leller Number 
1.980398 20/2001-02 dated 07.05.2008. Action is being taken to vacate the encroached area. An 0.00095¾ Forest Division 

encroachment of 0.0075 hectares has existed since 1991. Regarding this, the honorable 
Urtarakhand High Court issued orders 011 14.06.2007 to vacate the encroached area. In 
addition to the above, the 28 roadside encroachments are identified and efforts are underway to 
reclaim these land as per law. As of now a total of 0.5 hectares of area has been evicted in 
district of illegal encroachments during the anti-encroachment drive initiated in June 2023 and 
the efforts ace ongoing to reclaim encroached forest land as per forest laws. 

The Askot Wildlife Sanctuary is also part of the territorial jurisdiction of the Pithoragarh 
Fores! Division, with no reported encroachments on forest land. 

Total 1.980398 
0 Haldwani Parts of Hah.lwani Forest Division also falls with in jurisdiction of Udhamsingh nagar 0.00000% 

Forest Division district, with no reported encroachment on forest land in these areas. 
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SI. Namr Total Total 
Action taken for Rrmo\·al of Encroachmrnt Yran1o·is(' Districtwise No. of Forest Encroachment Percentage 

district Co,,er upto March loss or forest 
as on March (in 2024 

Forest Di,·ision 2024 District Hectares) Districtwise 
(in Hectares) wise 

Tarai Central Forest Di\,ision has periodically removed encroachments from forest land 
while fulfilling their legal responsibilities, issuing e,iction notices to those illegally occupying 
forest land. The encroachment cases ;:ire under judicial process with proceedings ongoing in 

Tarai Central 
multiple courts, including authorized court/DFO court, the appellate court/CF court and 

284.84 
Forest Di\•ision 

Hon'ble Uttarakhand High Court. fn recent years, the division has effectively acted to prevent 0.66539¾ 
encroachments on forest lrmd, successfully clearing 59.017 hectares of encroachments during 
the anti-encroachment drive initiated in June 2023 .. Currently. there are 28➔ .84 hectares of 
encroachmenls on forest land, which are being identified and removed in accordance wilh 
regulations. 

Ta rai East Forest Dh.-i.sion has periodically removed encroac.hments from forest land while 
fulfilling their legal responsibilities. issuing eviction notices to those illegally occupying forest 
land. The encroachment cases ,ire under judicial process with proceedings ongoing in multiple 

6 
Udhamsingh 

42808 courts, including authorized court/DFO court. the appellate court/CF court and Hon'ble 
Nagar 

Tarai East U1tarakhand High Court. In recent years, the division has effec1ively acted to prevenl 
3648.90 

Forest Division encroachments on forest land, successfully clearing 176.40 hectares of encroachments during 8.52387¾ 

the anti-encroachment drive initiated in June 2023. Currently, there are .,648.90 hectares or 
e11croachmen1s on forest land, \\1hich are being identified and removed in accordance with 
regulations. 

Tarai Wrst Forest Division has periodically removed encroachments from forest land while 
fulfilling their legal responsibilities, issning eviction notices to those illegally occupying forest 
land. The encroachment cases are under judicial process wilh proceedings ongoing in muhiple 

courts. including aulhorized court/DFO court. the appellate court/CF court and Hon'ble 
Tarai West Uttarakhand High Court. In recent years, the division has effectively acted to prevent 

1.5.3544% 657.29 
Forest Di,·ision encroachments on forest land, successfully clearing 46.7840 hectares of encroachments during 

lhe anli•encroachment drive initiated in, June 202J. Currently, there are 657.29 hecrares or 
encroachments on forest land, which arc being identified and removed in accordance with 
regulations. 

District Total 4591.03 

Kumaun Zone Total 9488.609659 
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District wise Details of encroachments of Forest (in Hectares) in Garhwal Zone 
SI. Name Total Total 

Percentage loss 
'lo. of Forest Encroachment 

of forest as on 
district Cover upto March 

March 2024 
(in 2024 Action taken for Removal of Encroachment Yearwise Districtwise District wise 

Hectares) Distrietwise 
(in Hectares) 

Badrinath Forest Division have periodically removed encroachments from forest land while 
fulfilling their legal responsibilities. As of march 31, 2007 the total forest land encroached 
was 421.1902 hectares. Continuous effons were made to evict encroached forest land from 
illegal occupation, as a result 7.8070 hectares, 22.0012 hectares, 0.86 hectares. 0.7550 
hectares. 2.3417 hectares, and 1.1661 hectares, forest land was reclaimed from illegal 

I Charnoli 271011 937 occupation in year 2007, 2008, 2009, 2010, 2016 and 2017 respectively (Source: 0.34574% 
Uttarakhand Forest Statistics). Funhermore, Eviction notices has been issued to those 
illegally occupying forest land. Currently, all cases covering 937 hectares of encroached 
forest area are under proceedings in the multiple courts including authorized court/DFO court 
and appellate court/CF court. Effective actions have been taken to prevent encroachment on 
forest land. 

Total 937 

Portion of Tons Forest Division also falls with in jurisdiction of Dehradun District, with no 
0 reported encroachment on forest land in these areas. Effective actions have been taken to 0.00000% 

prevent encroachment on forest land. 
1 Lna1<rata rorest 111v1s1on_ nas perio01ca11y removea encroachments. In the 'I ear :,m i-1-ns tne 
division has evicted 0.0065 hectares of illegal encroachment on forest land. In 2022-23, a 
total of2.66 hectares of encroachment on forest land was evicted by the division. In recent 

0.64327 
years, the division has effectively acted to prevent encroachments on forest land, successfully 

0.00040% 
clearing 0.01 hectares of encroachments during the anti-encroachment drive initiated in June 
2023. Currently, a total area of0.64327 hectares of forest land has been identified as 
encroached, and actions to remove these encroachments are in progress according to forest 

, ___ 
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SI. Name Total Total 
No. of Forest Encroachment Percentage loss 

district Cover upto March of forest as on 

(in 2024 Action taken for Removal of Encroachment Yearwise Districtwise 
March 2024 

Hectares) Districtwise District wise 

(in Hectares) 

Dehradun Forest Division: Ongoing efforts to remove illegally occupied forest land resulted 
in the eviction of0.3264 hectares in 2009 and 17.566 hectares in 2010, respectively (Source: 
Uttarakhand Forest Statistics Reports 2009-10 and 20 I 0-11 ). The encroachment cases are 

579.80 under judicial process with proceedings ongoing in multiple courts. In recent years, the 
0.35977% division has effectively acted to prevent encroachments on forest land, successfully clearing 

5.72 hectares of encroachments during the anti-encroachment drive initiated in June 2023. 

2 Dehradun 161158 
Currently, there are 579.80 hectares of encroachments on forest land, which are being 
identified and removed in accordance with forest regulations. 

Parts of Haridwar Forest Division also falls with in jurisdiction of Dehradun District, with 
0 no reported encroachment on forest land in these areas. Effective actions have been taken to 0.00000% 

prevent encroachment on forest land. 

Parts of Narendranagar Forest Division also falls with in jurisdiction of Dehradun District, 
0 with no reported encroachment on forest land in these areas. Effective actions have been 0.00000% 

taken to prevent encroachment on forest land. 

Soil Conservation Forest Division Kalsi has been consistently identifying and removing 
encroachments while fulfilling its legal responsibilities. The Forest Division has effectively 

25.9729 
acted to prevent encroachments on forest land, successfully evicting 48.29 hectares of 

0.01612% 
encroachments during the anti-encroachment drive initiated in June 2023. Currently, there 
are 25.9729 hectares of encroachments on forest land, which are being identified and 
removed in accordance with regulations. 

Mussoorie Forest Division has been consistently identifying and removing encroachments 

0.26350 
while fulfilling its legal responsibilities. Currently, there are 0.2635 hectares of 0.00016% 
encroachments on forest land, which are being identified and removed in accordance with 
regulations. Effective actions have been taken to prevent encroachment on forest land. 

Total 606.67967 
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SI. Name Total Total 
No. of Forest Encroachment Percentage loss 

district Cm1er upto March of forest a_<; on 
(in 2024 

Action taken for Removal of Encroachment Yearwise Districtwise 
March 2024 i Hectares) Districtwise District wise 

(in Hectares) 

1uan~war r~res• u1v1s1on has penoa1ca11y removeo encroacm11ents irom rorest 1ana wnt1e 
fulfill mg their legal responsibilities, issuing eviction notices to those illegally occupying 
fores_t land. The encroachment cases are under judicial process with proceedings ongoing in 

3 Haridwar 58394 49.816 multiple courts. In recent years, the division has effectively acted to prevent encroachments 
on forest land, successfully clearing 27.271 hectares of encroachments during the anti- 0.0853]% 
encroachment drive initiated in June 2023. Currently, there are 49.816 hectares of 

encr?a~hments on forest land, which are being identified and removed in accordance with 

Total 49.816 

Parts of Rudraprayag Forest Division also falls with in jurisdiction of Pauri District, with 

0.00 no reported encroachment on forest land in these areas. The division has periodically 
0.00000•1. removed encroachments while fulfilling its legal responsibilities. Effective actions have been 

taken to prevent encroachment on forest land. 

Garhwal Forest Division - Forest Department officials have periodically removed 

encroachments while fulfilling their legal responsibilities. In recent years, the division has 
f effectively acted to stop encroachments on forest land, evicting 0.21 hectares of 

Pauri 339671 
5.6121 encroachments on forest land during the anti-encroachment drive initiated in June 2023. 0.00165°/4 

Currently, the total area of encroachment in the division is 5.6121 hectares. The division has 

4 periodically removed encroachments while fulfilling its legal responsibilities. Effective 
actions have been taken to prevent encroachment on forest land. 

Currently, the total area of encroachment in the di vision is 1.2414 hectares. Currently, actions 
are underway to identify and remove encroachments on forest land in accordance with 

1.2414 regulations. Lansdowne Forest Division has effectively acted to prevent encroachments on 0.00037% 
forest land, successfully clearing 0.20975 hectares of encroachments during the anti-
encroachment drive initiated in June 2023. 

Parts of Garhwal Forest Division also falls with in jurisdiction of Almora district, with no 0.00000~~ 

Almora 171980 0 
reported encroachment on forest land in these areas. The division has periodically removed 

encroachments while fuJfilling its legal responsibilities. Effective actions have been taken to 
prevent encroachment on forest land. 

Total 6.8S3S 
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SI. Name Total Total 
Percentage loss 

No. of Forest Encroachment 
district Cover upto March 

of forest as on 
March 2024 

(in 2024 Action taken for Removal of Encroachment Yeanvise Districtwise District wise 
Hectares) Districtwise 

(in Hectares) 

Rudraprayag Forest Division have periodically removed encroachments from forest land 
while fulfilling their legal responsibilities, and eviction notices have been issued to those 
illegally occupying forest land. In the year 2019-20 total forest land under encroachment was 
307.3683 ha., Rudraprayag forest division successfully removed encroachments from 25.2032 

5 Rudraprayag 114230 44.86999 ha. of forest land. The inclusion of pending court cases in various courts in the 2020 report 0.03928% 
has led to discrepancies in the data. At Present, 8 cases are pending in the Hon'ble 
Uttarakhand High Court, covering a total area of 0.061758 hectares. There are encroachments 
of 44.86999 hectares on forest land at present, which are being identified and removed in 
accordance with law. 

Total 44.86999 

Parts of Dehradun Forest Division also falls with in jurisdiction of Tehri District, with no 

0.00 
reported encroachment on forest land in these areas. The division has periodically removed 0.00000% 
encroachments while fulfilling its legal responsibilities. Effective actions have been taken to 
prevent encroachment on forest land. 

Tehri Forest Division: According to Uttarakhand Forest Statistics Reports, a total of0.9852 
hectares and 0.107 hectares of forest land were evicted from illegal encroachment on forest 
land during the years 2008-09 and 2009-10 respectively (Source: Uttarakhand Forest 
Statistics 2008-09; 2009-10). In the year 2016-17, Tehri Forest Division has removed 
encroachments on forest land to the extent of3.4870 hectares (Uttarakhand Forest Statistics 

26.2828 
2016-17). The APCCF (PFM) collected data on forest land encroachments in the year 2019- 0.01273% 
20, as per their data, 1.0031 hectares of encroached forest land was freed from illegal 
occupation in the year 2019. The division has effectively acted to prevent encroachments on 
forest land, successfully evicting 11.84 hectares of encroachments on forest land during the 
anti-encroachment drive initiated in June 2023. Currently, the total area of encroachment in 
the division is 26.2828 hectares and efforts are being made to identify and remove 
encroachments on forest land in accordance with regulations. 
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SI. Name Total Total 
No. of Forest Encroachment Percentage loss 

district Cover upto March of forest as on 

(in 2024 March 2024 
Action taken for Removal of Encroachment Yeanvise Districtwise District wise Hectares) Districtwise 

(in Hectares) 

Mussoorie Forest Division:A total of 8.8782 hectares, 8. 7 I 52 hectares and 0.0072 hectares 
of forest land were evicted from encroachment during the years 2007-08, 2008-09 and 2009-
10 respectively.The APCCF (PFM) gathered data on forest land encroachments for the year 

6 Tehri 206439 2019-20. According to their records, 1.6172 hectares of encroached forest land was freed 
49.07890 from illegal occupation during that year. The Forest Division has effectively acted to prevent 0.02377% 

encroachments on forest land, successfully evicting 39.3981 hectares of encroachments 
during the anti-encroachment drive initiated in June 2023. Currently, there are 49.0789 
hectares of encroachments on forest land, which are being identified and removed in 
accordance with regulations. 

Narendernagar Forest Division: According to Uttarakhand Forest Statistics Reports, a total 
of 0.2184 hectares and 0.0180 hectares of forest land were evicted from illegal encroachment 
on forest land during the years 2007-08 and 2008-09 respectively (Source: Uttarakhand Forest 

3.65237 Statistics 2007-08 and 2008-09). The division has effectively acted to prevent encroachments 
0.00177% on forest land, successfully evicting 0.68 hectares of encroachments on forest land during the 

anti-encroachment drive initiated in June 2023. Currently, the total area of encroachment in 
the division is 3.65237 hectares and efforts are being made to identify and remove 
encroachments on forest land in accordance with regulations. 

Parts of Rudraprayag Forest Division also falls with in jurisdiction ofTehri District, with 

0.00 
no reported encroachment on forest land in these areas. The division has periodically 

0.00000% 
removed encroachments while fulfilling its legal responsibilities. Effective actions have been 
taken to prevent encroachment on forest land. 

Parts of UttarkJlshi Forest Division also falls with in jurisdiction of Tehri District, with no 
0 reported encroachment on forest land in these areas. Effective actions have been taken to 0.00000% 

prevent encroachment on forest land. 

206439 79 
Parts of Mussoorie Forest Division also falls with in jurisdiction of Uttarkashi District, with 

0.00000 no reported encroachment on forest land in these areas. Effective actions have been taken to 0.00000% 
prevent encroachment on forest land. 
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SI. Name Total Total 
No. of Forest Encroachment 

Percentage loss 

district Cover upto March 
of forest as on 
March 2024 

(in 2024 Action taken for Removal of Encroachment Yeanvise Districtwise District wise 
Hectares) Districtwise 

(in Hectares) 

Parts of Tehri Forest Division also falls with in jurisdiction of Uttarkashi District, with no 
0 reported encroachment on forest land in these areas. Effective actions have been taken to 0.00000% 

prevent encroachment on forest land. 

Tons Forest Division: According to Uttarakhand Forest Statistics Reports 2007-08, the total 
encroached area of the division was 54.8300 hectares, and during that year, a total of22.9943 
hectares was freed from encroachment by the division. By March 31, 2008, out of a total 
encroached area of 33.1407 hectares, ·14.3501 hectares were freed from encroachment. In 
2016, the division took action to free 8.3899 hectares from a total encroached area of 17. 7642 

2.6049 hectares (Source: Uttarakhand Forest Statistics Reports 2008-09; 2016-17). A total of 4.78 
0.00086% 

hectares, 1.20 hectares and 0.805 hectares of land were evicted during the years 2017-18, 
2019-20 and 2023-24 respectively. Division has periodically removed encroachments while 
fulfilling their legal responsibilities and effectively acted to prevent encroachments on forest 
land, successfully evicting 0.50 hectares of encroachment on forest land during the anti 
encroachment drive initiated in June 2023. Currently, the total area of encroachment in the 
division is 2.6049 hectares. 

Upper Yamuoa Forest Division: According to Uttarakhand Forest Statistics Reports 2017-

7 Uttarkashi 303615 
18, Upper Yamuna Forest Division evicted 28.8642 hectares of forest land from a total 
encroached area of 50.3552 hectares. A total of9.2896 hectares, 1.9932 hectares, 2.1642 
hectares, 0.162 hectares, 1.36345 hectares and 2.2103 hectares of forest land were evicted 
from encroachment during the years 2018-19, 2019-20, 2020-21, 2021-22, 2023-24, and 2024-

6.5212 
25 respectively. Upper Yamuna Forest Division have periodically removed encroachments 

0.00215% 
while fulfilling their legal responsibilities. The division has effectively acted to prevent 
encroachments on forest land, successfully evicting 1.36 hectares of encroachment on forest 
land during the anti encroachment drive initiated in June 2023. Between March and October 
2024, the division successfully cleared 2.2103 hectares of encroached forest land. As of the 
end of October 2024, the remaining encroachment in the division stands at just 4.3109 
hectares. 
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SI. Name Total Total Percentage loss 
No. or Forest Encroachment or forest as on 

district Cover upto March March 2024 
(in 2024 Action taken for Removal or Encroachment Yearwise Districtwise District wise 

Hectares) Districtwisc 
(in Hectares) 

Uttarkashi Forest Division: According to Uttarakhand Forest Statistics Reports 20 I 6-17, a 
total of 119.31 hectares of encroached area was identified in the division, of which 79. 7530 
hectares were freed from encroachment by the division that year. In 2017, a total of 80.5680 
hectares were freed from the total encroached area of 119.3150 hectares in the division. 

146.441395 
(Source: Uttarakhand Forest Statistics Reports 2017-18). In the year 2020, a total of 38. 74278 
hectares of encroached forest land were freed from encroachment by the divisi~n Division 

0.04823% 

has periodically removed encroachments while fulfilling their legal responsibilities and 
effectively acted to prevent encroachments on forest land, successfully evicting 7. 74 hectares 
of encroachments. Currently, the total area of encroachment in the division is 146.441395 
hectares.Effective actions have been taken to prevent encroachment on forest land. 

District Total 155.567495 
Garbwal Zone Total 1879.800725 

Q; Scanned with OKEN Scanner 

169

sumit sinha
Rectangle



15

SI. Namr Tot•l Forrst Total 
No. or Co\'tr Encroachmrnl 

Puctnf air Jo:5:5 

district (in Hrct•rrs) or forrst :lS OJI 
upto March 2024 

l\lard1 202.t 
Di,trichvisr Action t:.ktn for Rrmov:11 or [nrro:1chmrnt \'t-nrwisr Distrirtwisr 

District wise 
(in Hrctarrs) 

District wise Details of encroachments of Forest (in Hectares) in wildlife Zone 

Parts of Ramnagar Tiger Reserve Division (CTR) also falls with in jurisdiction of Almora district, with no 0.00000¾ 

0.00 reported cncroachmen1 on forest land in these areas. The division has periodically removed encroachments 
while fulfilling ils legal responsibilities. EfTec1ive actions have been taken to prevent encroachment on forest 

1 .\lmora 171980 
land 

Parts of Kalagarh Forest Division of Corbett Tiger Reserve also falls with in jurisdiction of Almora District. 0.00000% 

0 
with no reported encroachment on forest land in these areas. The division has periodically re.moved 
encroachments while fulfilling irs legal responsibilities. Effective actions have been taken 10 prevent 
encroachment on forest land. 

Total 
0 

Kcdamath Forest Division have periodically removed encroachments from forest land while fullilling 1heir 
legal responsibili1ies, issuing eviction notices to those illegally occupying forest land. The inclusion of pending 
court cases in various courts in the 2020 report has Jed to discrepancies in the data Every encroach men I c.:1.se is 
under judicial process wi1h proceeding ongoing in multiple couns, including authorized court/DFO cour1. the 

1.956436 appellate coun/CF coun and Hon'ble Utrarakhand High Cour1. rn recent years, the division has effectively 0.00072~{. 
acted to prevent encroachments on forest land, successfully clearing 1.191679 hectares of encroachmen1s 
Currently, there are 1.956436 hectarc-s of encroachments on forest land, which arc being identified and removed 

2 Chamoli 271011 in accordance v.ith regulations. 

N3nda Devi National Park Division - The 101al encroached area is :!. IO:! hectares. which existed prior to 
J 1.03.2017. In compliance with the orders of the Hon'ble High Coun of Uttarakhand, Nainital dated 
18.06.20 I 8, 19.062018, and 20.06.20 I 8, the DFO, Nanda Devi National Park, Joshimath, issued forest 

2.102 offenses (H-2 cases) against 49 illegal encroachers in January 20 I?. and eviction orders has been issued against 0.00078°/. 

all the illegal cncroachers in November 201 Q Effective actions have been taken to prevent encroachment on 
forest land. 

Total 4.058436 

; Dchradun 161158 0 
Parts of Rajaji Tiger Reserve also faJ\s within jurisdiction of Dehradun district. v,•i1h no reported 

0.00000~~ 
encroachment on forest land in these areas. Effective ac1ions have been taken 10 prevent encroachment on forest 

Total 0 
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SI. Nam(' Total For,lt Total 
No. of Covtr Encroachmtnt 

l't(Ctnb~t lrrn 

district (in Hectares) 11( forr11 a, lln 
upto Marrh 2024 ,\fa,-ct, 20'U 

Dutrictwisr Artion Uktn for Rtm<Jval of Enrrr,arhmtnt \'urwiu Di~trictwist 
Iforrkt,. i" 

(in lfrctarei) 

Rajaji Tiger Reserve has periodically removed cncroachmc-nl! from forc<JI land while fulfilling rh~r legal 
responsibilities. issuing eviction notices to those illegally occupying forc-.t land The encroachmL-nt ca~C'.'I au: 
under judicial process wirh proceedings ongoing in mulriplc courts In recent yean. rhe division h;u ef'fc,c:11 dy 

4 Haridwar 58394 3.442604 acted 10 prcvcnr encroachments on fOl'esr land. succo~fully clearing 2 ?J h<Xtares of encroachmrnu d n, ,1 !lii'l·S%¼ 
the anti-encroachment drive initiated in June 2023 Currently. there arc J.442604 hec12rt'\ of c-ntToat:hm.cr: 
on forest land. which are being identified and rc."!Tlovcd in accordance wi1h regula1ions 

Total 
3.442604 

Parts of Ramnagar Tiger Reserve Division (Corbett National Park) of Corbett Tige-r Reserve al<;o falls 'hith in 0.000IJ'1/. 
jurisdicrion ofNainital distric1.wi1h currently 0.40 Hectares encroached forest land in the divbion The di¥i~ioo 

5 Nainital 304449 0.40 
has periodically removed encroachments while fulfilling it.s legal responsibilities. EITecthe actiom ha1>e bet:i 
taken to prevent cncroachmenl on forest land. resulting in the fre.eing of 76 SJ hectares of foret land fr001 
encroachment during the anti-encroachment drive initiated in June 2023 

Total 
0.40 

0 
Parts of Rajaji Tiger Reserve also falls wirhin jurisdiction of Pauri District. "it.h no reponed cncr=h=t oo 

OJi000-0¾ forest land in these areas. Effective acuom have been taken to prevent encroachment on forest land 
Parts of Ramnagar Tiger Reserve Division (CTR) including Corbett National Park also falls with in 0.00000"1. 
jurisdiction of Pauri district. with no reponed encroachment on forest land in these areas The divuioo hJU 

0.00 periodically removed encroachments while fulfilling its legal responsibilities EITecti, e i;cl.ion.s have been t.aim 
,. Pauri 339671 to prevent encroachment on forest land 

Parts of Kalagarh Forest Division of Corbett Tiger Rcscr,e falls with in jurisdiction of Pauri District. with no 0.00000% 

0 
reponed encroachment on forest land in these areas The division has periodically removed encroachir.am 
while fulfilling its legal responsibilities Effective actions have been taken to prevenl encroachmen1 on fOf"~ 
land. 

Total 0 
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SI. Name Total Forest Total No. of Covrr Prrcrntagr I05S Encroachmrnt 
district (in 1-lrctarrs) upto March 2024 of fort5t as on 

Dis trirtw isr Action tnktn for Rtmo,•al of Encroachmrnt Yrarwise Districtwisr 
l\larch 2024 

(in Hrctares) 
District wist 

Kedamalh Fores! Division has ac1ively identified and removed encroachments from forest land from time 10 
time while fulfilling !heir legal responsibilities. The inclusion of pending court cases in various courts in the 
2020 report has led lo discrepancies in 1he da1a. In rece111 years. 1he division has elTectively ac1ed 10 prevent 

1 Rudraprayag 114230 
encroachmen1s on forest land. successfully clearing I J 968321 heclares of encroach men ls Currently. there are 

7.126595 7.126595 heclarcs of forest land encroached. The encroachment cases are under judicial process with 0.00624% 
proceeding ongoing in multiple courts. including aulhorized court/DFO court. the appella1e court/CF court and 
Hon'ble U1tarakhand High Court. 

Total 
7.126595 

0 
Gangotri National Park falls wi1hin thejurisdic1ion ofU11arkashi Dis1rict. with no reported encroachment on 

0.00000% forest land in these areas. EITective actions have been taken to prevent encroachment on forest land 

8 Unarkashi 303615 
Govind Wildlife Sanctuary and Govind Na1ional Park have periodically removed encroachmenls while 
fulfilling !heir legal responsibilities. The division has effectively acted to prevent encroachments on forest land, 

0 successfully clearing 1.58 hectares of encroachments. Currently, actions are underway to identify and remove 0.00000% 

encroachments on forest land in accordance with regulations. 

Total 0 

Grand Total 15.027635 

Grand TotJII (Garhwal + Kumaun + Wildlife Zone) 11383.438019 

Note:- D1v1s1on-Ievel forest cover data 1s not available: therefore. district forest cover data published by the Forest Survey of India (FSI) 111 India's State of the Forest Report 2021 has been used. Similarly. the 
percentage loss of forest as of March 2024 has been calculated with reference to the division. 
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Annexure-2 
Details of cases pending in various courts circle and Division-wise 

Numbtr or 
Arca I in hecta re.s) 

I cirdr frartion of I fraction cases ptnding Sum or 1hr On 1hc ba.sis or lht infonn3lion rtcti\·td from 
01h,r 

in various arta 
Cues No. 4rt3 lolal numbtr Art> Total 1hr Di,isions, 1hr 1oul rncroarhcd aru 

courts ofcasu mainl•incd al lht llcadquarlrn ha, bern 
forword,•d 10 NGT 

Tami Central Forest Di\·ision 3 IOR 03 9 22M5f,J2 12 336.5932 J36.5'J32 

\\' tst<m ci rclt 
Tami Wcslcm Forest Division 71K I 14-U7.171'/ 3 17.91M 721 1162.791719 2629.15 
Hald\\ani Forest Di, ision 10 1.3174 0 I 0 10 1.3174 82.22 
Ramna~ar Forest Di\ ision 29 79.312<,R I 41 7.9'1 70 87.302681 
Tcrni East Forest Di,·ision 

2K4.l\294 
1565 75 l.ll~ I') (, 3775.33 1571 4516.3819 

South Kunuun Circle N:Unit.,.I For~sl Di, ision 
5982.08 

113 I 10'JR2<,2 {ii) IS.R(,(,2 182 16.9760262 11;.x212 ,, 
Almora Fori:st D1\"ision IG 0.4ROM07 10 .j 20(,1 26 .\ 4.686907 ~ 4.-191123 .-, 
Ci\'il & Sornm Forest. Almora Di\'lsion 13 0.7-1-IBM 0 0 IJ 0.744338 0 7-1-IJJM 

North h'.umaon Cirdt Cha.mpawal Forest Dl\·ision IO l.04(, 0 0 10 1.046 2.034 ·, ~ 

Bagcslm ar Forest Di\ ision I 0.23 315 147.0JR 316 147.268· , 147.86 ·; 
Pithora~arh Forest 01\"ision 25 1.885-IKK (, Encro.ichmcnt Free 31 I 'JR03'JX 

Director Corbtll 
Corbell National Park. R:1mnagar 

.. 0 ;¢ 

\( \ ·J!;:; Ti~~r R~Krvc 
0 0 0 0 U.-1 

Dirrc1or Raia ii Raiaii National Parl: ... ~ II n 0 -~-- i-~/ 0 ;~~::~, 0 3,4-12(,!,.j 

Kedamath Wildlife Di\'ision 52 I .02K4RM 51 1.028488 '"'" 9 08303'.! ' 
- -

Dirrctor Nanda Devi 
Biosphtrr Rrsuvt Nanda Dc\·i National Pan: 49 2.102 -19 2.101 2.102 

Tehri Forest Dinsion 27 0.-12J<J Jf).j 25.85'} 331 26.1819 2(, 2828 

Blta:iuthi Cirdt Narcndranm.:ar Forest Di,·ision 31 l.97259KK I(, l.3509J 47 • ~: :: 3.3235288 3.65 

Uttarl:ashi Forest Di,·ision 94 0.522272 7(,5 145.1)2325 859 146:445522 • 146'.441395 j 

Badrinath Foresl Oi\'ision 337 306.ft(,(,2 I 7X? 630 133M 1126 937 '))7 

I 
Garlnul Circle Garhwal Forest Di, ision 15 5A'i IK 0.1221 33 5.6121 5.6121 

Rudrapra\ ag Forest Di\'ision () 0 51Xl 44.KC,999 500 44.86999 4-1.8(,')')CJ 

Mussooric Forest Dinsion 9 0.091'/2 85 13.3381 94 \'. JJ,43002 . 4'1.3424 . 
Upper Yaniuna Forest Division 0 () 12 3.9595 12 ,x • J.9595 ,. .. 6.5211 

\'amuru Circle Tons Forest Dn ision 0 0 H 2.C,ll-l9 8 1.6049 2 (,().l') 

Chlll.rata Forcsl Di,·i_sion lflalis•· \s"½l~'; --~~Pl? 0.0IOK ~- 0.0108 ... 
0.64317 

\; ·S,.,:,f~-•'~ --

Dchradun For~st D11'ision 54 593407 33 59Hil !17 • '1186,017 579 8 

L:ln1do" nc Forest Di,·ision 8 l.0')14 3 0 IJ(,5 II 1.1564 I 241-1 

ShivaliL: Cirdt Soil Conscn·a1ion Kalsi. Forest Di,·ision t¼im:,,y;~f,Zj)'i»' 0 0 0 L)-£~;/l& :.-: o :!-}kf.::tt~ 0 25 ')7 

Haridwar Forest Di\ ision ,(.'1;,otf.#2J'i')Jt'P.,: 0.561~-17~ 3 1.227-1 t.r,.fi.";~t,:· 16•:}•~°'>·~ -1.788947!1 -IQ,816 

Ut.tarakhand Total Total 3086 3004.65 3995 5658.975 7081 8663.626 I 138HJ?7!s 

Q1 Scanned with OKEN Scanner 

173

sumit sinha
Rectangle

sumit sinha
Rectangle



19

Annexure-3 

Basis of Action Plan 

The Forest Department h . 
. as compiled a division-wise Ii t f d. . 

cases. This comprehensive plan d" . s o pen mg and non-pend111g encroachment 
. . . coor mates Judicial proce • 1 . sensn1v1ty to address the h sses, env1ronmenta conservation, and social 

se encroac rnents systematically. 

Stage 1: Data Analysis d St 
an rategy Formulation (August-September 2025) 

The initial stage involves d t ·1 d d . 
t. . eat e ata analysis and planning. The Legal Cell will identify cases with 

ac 1ve stay orders using Court Case ID ct· • . . 
s per 1v1s1011, creating a Stay Order Register oroanized by land 

parcel. Concurrently a three-f I d I 'fi -· ' · · 0 

, ter an c ass1 1catton system will be implemented by Forest Officers and 
th

e GIS Team: Level A (Minor) for personal farming S0.5 hectares; Level B (Medium) for illegal 
~ettlements or small businesses; and Level C (Severe) for comn1ercial use or encroachments> I hectare 
111 protect~d areas, resulting in a classified digital/physical land map. Simultaneously, the Dis~·ict Legal 
O~fic_er will deve~op a Legal Action Plan. establishing a Standard Operating Procedure (SOP) for 
evicting non-pending cases under Section 20(3) of the Forest Conservation Act. Finally, the Monitoring 
Com1~ittee will validate the encroachment list through Gram Sabha consultations and drone imagery, 
targetmg a verification error rate below 2%. 

Stage 2: Priority-Based Eviction (October-December 2025) 

Eviction efforts \Viii prioritize Level Band C areas, especially stay order-free protected zones near water 
sources or wildlife corridors, supported by scientific environmental damage assessments by an expe11 
team. The pre-eviction process will involve issuing JO-day notices (under Section 4) by November 15, 
2025, followed by joint meetings with local administration and public notices via panchayats. managed 
by patrol squads and information officers. Parallel legal work will focus on updating cou11 documents 
for pending cases monthly using the latest survey data, overseen by senior advocates. 

Stage 3: Judicial Process Acceleration (January-March 2026) 

To expedite legal resolutions, applications for speedy disposal will be filed for over 50 high-impact 
cases, targeting interim orders in 30% of cases. State-level coordination will include quarterly reviews 
with the Law Department and sensitization workshops for district judges, aiming for a 40% increase in 
case disposal rates. Additionally, digitizing drone footage and land records for evidence management is 
expected to reduce hearing time by 50%. 

Stage 4: Disposal of Complex Cases (April-June 2026) 

This stage focuses on quasi-judicial eviction, ensuring I 00% removal of Level B/C encroachments 
where court orders exist coordinated with armed forces or anti-crime units. A concurrent Rehabilitation 
Plan will allocate altern;te land per state policy and provide MNREGA-linked employment to affected 
landless individuals. 

Stage 5: Sensitive Disposal (July-September 2026) 

Tailored resolution mechanisms will address specific case types: mediation by Tehsildars or village 
heads for disputed rights; immediate afforestation with native species in ecologically damaged areas: 
and community-accepted solutions via NGO collaboration for residual encroachments. 
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Stage 6: Review and Instituta· 1. . 
ona 1zat1on (0 t b 

c O er-Decem her 2026) 

Post-eviction verification \ •11 . 1 . . v1 inc ude GPS-m k" 
synchronizing data with the R 

O 
ar tng vacated land and updating land records 

. evenue epartme t M . . . , 
form mg village forest gua d . n • onitonng will involve monthly drone surveys and 

r comm Ittees enabl' . 1 • . 
Dashboard. Legal strength . f '. mg tea -time reporting on the Chief Minister's 

ening e forts will t bl" h awareness campaigns and d 
1 

. es a ts a I 0-member legal cell_ launch preventive 
' eve op a mob, le app for encroachment prevention. 

Support System 

The plan is backed by t3 2 • J:'. h · • crore ,rom t e State Forest Fund. Human resources include a 20-member 
task force (Forest+ Police) per division. Technology integration involves GIS data sharing with the 
Forest Survey of India (FSI). 

Risk Mitigation 

Potential legal challenges will be addressed by appointing a permanent High Court solicitor. Social 
resistance will be managed through district grievance redressal centers, and re-encroachment will be 
prevented via bio-fencing and solar CCTV on vacated land. 

Evaluation Indicators 

Success will be measured by achieving 95% removal of non-pending encroachments within 18 months, 
a 70% court case disposal rate, and I 00% rehabilitation compliance. 

Implementing Officers 

Execution will be led at the State level by the Chief Conservator of Forests (Van Panchayat/Nodal 
Officer for Atikraman Hatao Abhiyan); at the Regional level by Chief Conservators of Forests 
(Garhwal & Kumaon) and Conservators of Forests; and at the District level by Divisional Forest 
Officers. The Principal Chief Conservator of Forests (HoFF, Uttarakhand) will conduct monthly 

progress reviews. 
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